FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017) '

FOR THE ATTENTION OF THE STAKEHOLDERS OF ERASTEEL INDIA PRIVATE

LIMITED

1. | Name of Corporate Person: ERASTEEL INDIA PRIVATE LIMITED

2. | Date of Incorporation of Corporate Person: | 05/01/2004

3. | Authority under which Corporate Person is Registrar of Companies, Maharashtra
Incorporated /Registered: ;

4. | Corporate Identity Number / Limited US51420MH2004PTC143838
Liability Identity Number of Corporate
Person:

5. | Address of the Registered Office and Registered Address: 710,SWASTIK CHAMBERS, OFF
Principal Office (if any) of the Corporate | SION TROMBAY ROAD CHEMBUR EAST,
Person: MUMBALI, Maharashtra, India, 400071

6. | Liquidation Commencement Date of | 21 March,2025
Corporate Person:

7. | Name, Address, Email Address, | Name: Ms. Nayana Premji Savala
Telephone Number, and the Registration | Address: 1/101-A, Vishal Susheel CHS, Nariman Road,
Number of the Liquidator Vile Parle (East), Mumbai — 400057, Maharashtra, India

Email: nalinisavala@gmail.com
Tel.: 9082605500 / 9869043453
IP Registration No: IBBI/IPA-003/IP-N0005 1/2017-
18/10491
AFA:30.06.2026
8. | Last Date for Submission Of Claims 19/04/2025

Notice is hereby given that Erasteel India Private Limited has commenced voluntary liquidation on 21
March,2025.

The stakeholders of Erasteel India Private Limited are hereby called upon to submit proof of their claims,

on or before 19" April,2025, to t

The financial creditors shall submit their proof of claims by electronic means only.

he liquidator at the address mentioned against item 7.

All other stakeholders

may submit the proof of claims in person, by post, or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Liquidator:

Aol

Nayana Premji Savala
Liquidator
Place: Mumbai

Date :24/03/2025

IBBIREG NO.
IBEINPA-003
IP-NOOOS 1
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o ) ) . o ) o ) o POST-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL
This is an advertisement for information purposes only and not for publication, distribution or release, directly o indirectly, outside India. This is not an announcement for the ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AND SUBSEQUENT AMENDMENTS THERETO, FOR THE ATTENTION OF THE PUBLIC
offer document. All capitalized terms used and not defined herein shall have the meaning assigned to it in the Letter of Offer dated February 11, 2025 (the “Letter of Offer” or SHAREHOLDERS OF:

“LOF”) filed with the Securities and Exchange Board of India (“SEBI”) and the Stock Exchanges, namely BSE Limited (“BSE”) and National Stock Exchange of India Limited
(“NSE” and together with BSE, “Stock Exchanges”).

AAVAS FINANCIERS LIMITED

REGISTERED OFFICE: 201-202, 2ND FLOOR, SOUTHEND SQUARE, MANSAROVAR INDUSTRIAL AREA, JAIPUR - 302020 RAJASTHAN
TELEPHONE: 0141-6618800 Fax: 0141-6618861 CIN: L65922RJ2011PLC034297 WEBSITE: https://www.aavas.in/

- oy L
A)) Please scan this OPEN OFFER FOR ACQUISITION OF UP TO 2,07,39,711 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF RS. 10 EACH, REPRESENTING 26.00% OF THE
QR code to view EXPANDED VOTING SHARE CAPITAL OF AAVAS FINANCIERS LIMITED (THE “TARGET COMPANY”) FROM THE PUBLIC SHAREHOLDERS OF THE TARGET
JYOTI STRUCTURES LIMITED the Letter of Offer COMPANY BY AQUILO HOUSE PTE. LTD. (“ACQUIRER”) ALONG WITH CVC CAPITAL PARTNERS ASIA VI (A) L.P. (“PAC 1”), CVC CAPITAL PARTNERS INVESTMENT
SINCE 1974 ——— ASIA VI LP. (“PAC 2"), CVC CAPITAL PARTNERS ASIA VI (B) SCSP (“PAC 3”), AQUILO TOPCO PTE. LTD. (“PAC 47), AQUILO UNIVERSE PTE. LTD. (“PAC 5”), CVC

CAPITAL PARTNERS ASIA VI ASSOCIATES (A) L.P. (“PAC 6”), CVC CAPITAL PARTNERS ASIA VI (B) ASSOCIATES SCSP (“PAC 7”), AQUILO CO-INVESTMENT

J YO TI STRUC TURE S LIMITED LP. (“PAC 8), AQUILO MIDCO PTE. LTD. (“PAC 9”) (HEREINAFTER PAC 1, PAC 2, PAC 3, PAC 4, PAC 5, PAC 6, PAC 7, PAC 8 AND PAC 9 ARE COLLECTIVELY

REFERRED TO AS THE “PACs”), IN THEIR CAPACITY AS PERSONS ACTING IN CONCERT WITH THE ACQUIRER UNDER THE SECURITIES AND EXCHANGE BOARD

Our Company was incorporated as “Jyoti Structurers Private Limited” on May 27, 1974 as a private limited company under the Companies Act, 1956, and was granted the OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AND SUBSEQUENT AMENDMENTS THERETO (THE “SEBI (SAST)

Certificate of Incorporation by the Registrar of Companies, Mumbai (the “RoC”). Subsequently, our Company was converted into a public limited company and the name of REGULATIONS” OR “SEBI TAKEOVER REGULATIONS”) (THE “OPEN OFFER” OR “OFFER”).
our Company was changed to “Jyoti Structures Limited” on October 21, 1974, vide a fresh Certificate of Incorporation issued by the RoC. For details of changes to the This post-offer advertisement is being issued by JM Financial Limited (“Manager to the Offer”), for and on behalf of the Acquirer and PACs in respect of the Offer to the Public
address of the registered office of our Company, please see “General Information” on Page 57 of the Letter of Offer. i Shareholders of the Target Company, pursuant to and in compliance with Regulation 18(12) of the SEBI (SAST) Regulations (“Post-Offer Advertisement”). The detailed public
Registered Office: 6th Floor, Valecha Chambers, New Link Road, Andheri (West), Mumbai - 400 053, Maharashtra, India, ~ statement with respect to the aforementioned Open Offer was published on Monday, August 19, 2024 in (i) Financial Express (English daily) (All Editions), (ii) Jansatta (Hindi
Contact person: Sonali Krishanji Gaikwad, Company Secretary and Compliance Officer; Telephone: 022-40915000 | E-mail ID: investor@jsl.co.in daily) (Al Editions), (iii) Dainik Navyajoti (Hindi daily, being a regional daily newspaper of the place where registered office of the Target Company is situated) (Jaipur Edition), and
Website: www.jyotistructures.in | Corporate Identity Number: L45200MH1974PLC017494 (iv) Navshakti (Marathi daily, being the regional language newspaper of the place where the Equity Shares of the Target Company are listed) (Mumbai Edition) (“Detailed Public

Statement” or “DPS”) by the Manager to the Offer on behalf of the Acquirer and PACs, in compliance with the SEBI (SAST) Regulations.

OUR COMPANY IS A PROFESSIONALLY MANAGED COMPANY AND DOES NOT HAVE AN IDENTIFIABLE PROMOTER This Post-Offer Advertisement should be read in continuation of, and in conjunction with: (a) the Public Announcement dated August 10, 2024 (“PA”), (b) the DPS, (c) the Letter
ISSUE OF UP TO 31,19,29,934 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥2 EACH OF OUR COMPANY (THE "RIGHTS EQUITY of Offer dated February 11, 2025 (“LOF”), and (d) the pre-offer advertisement and corrigendum to the DPS dated February 19, 2025 with respect to the Open Offer, published
SHARES") FOR CASH AT A PRICE OF %16 PER EQUITY SHARE (INCLUDING A PREMIUM OF %14 PER EQUITY SHARE) AGGREGATING on February 20, 2025 in all newspapers in which DPS was published (*Pre-Offer Advertisement-cum-Corrigendum”). _ ,

UP TO ?49,90879 LAKHS ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF ThIS. P(?St Offer Advertisement is b.elngvpubvllshed in all such ngwspapers in which thelDPS anq Pre-OfferAdvertlsgment-cum—Corngendum were pub!lshed. i
9 RIGHTS EQUITY SHARE FOR EVERY 26 FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE ?ﬁmsh;lgd;ehrms#slzd but not defmid(ljntthlf Z(IJst—OtffetrhAdfvirtlslemgnft have;lthe mle?n(;ntgsua]ssg;eq to such terms in the LOF and the Pre-Offer Advertisement-cum-Corrigendum.
RECORD DATE, THAT IS ON FEBRUARY 10, 2025 (THE "ISSUE"). FOR FURTHER DETAILS, PLEASE SEE THE SECTION TITLED "TERMS ¢ Fublic Shareholders are requested fo kindly note the Toflowing Inormation retated fo the Per:
OF THE ISSUE" ON PAGE 325 OF THE LETTER OF OFFER. 1. | Name of the Target Company Aavas Financiers Limited
2. | Name of the Acquirer and PACs Aquilo House Pte. Ltd. (Acquirer
BASIS OF ALLOTMENT i CVC Capta Parmers Asia V(4 L. (AC 1)

CVC Capital Partners Investment Asia VI L.P. (PAC 2)
CVC Capital Partners Asia VI (B) SCSp (PAC 3)
Aquilo TopCo Pte. Ltd. (PAC 4)

The Board of Directors of the Jyoti Structures Limited wishes to thank all its Equity Shareholders, members and investors for their response to the Issue which opened
for subscription on Monday, February 17, 2025 and closed Monday, March 10, 2025 (earliest closing date was Monday, March 03, 2025 and the issue has been
extended upto Monday, March 10, 2025) with the last date for on-market renunciation of Rights Entitlements on Tuesday, February 25, 2025. The total Rights Issue was

for 31,19,29,934 Equity Shares of % 2/- each at a price of ¥ 16/- per Equity Share aggregating to ¥ 49,908.79 lakhs. The Company received 24,807 Applications for Aquilo Universe Pte. Ltd-.(PAC 5) .

28,88,90,382 Rights Equity Shares (i.e. 92.61% of the Rights Issue size), through the Application Supported by Blocked Amount (“ASBA”) 579 Applications for CVC Capital Partners Asia VI Associates (A) L.P. (PAC 6)
15,81,498 Rights Equity Shares were rejected due to technical reasons as disclosed in the Letter of Offer. The total number of valid Applications received were 24,228 CVC Capital Partners Asia VI (B) Associates SCSp (PAC 7)
Applications for 28,73,08,884 Rights Equity Shares, which was 92.11% of the number of Rights Equity Shares Allotted under the Issue. In accordance with the Letter of Aquilo Co-Investment L.P. (PAC 8)

Offer and the Basis of Allotment was finalised on Tuesday, March 18, 2025 by the Company, in consultation with the Lead Manager, the Registrar to the Issue and Aquilo Midco Pte. Ltd. (PAC 9)

National Stock Exchange of India (NSE), the Designated Stock Exchange for the Issue. The Rights Issue Committee of the Company, pursuant to the delegation of 3. | Name of the Manager to the Offer IM Financial Limited

authority by the Board of Directors at their meeting held on Tuesday, March 18, 2025, took on record the Basis of Allotment so approved, and approved the allotment of

28,73,08,884 Right Equity Shares to successful Applicants. In the Issue, no Rights Equity Shares have been kept in abeyance. Al valid Applications after the rejection of 4. | Name of the Registrar to the Offer MUFG Intime India Private Limited (formerly, Link Intime India Private Limited)
bids received from non-Eligible Shareholders and technical rejections have been considered for Allotment. 5. | Date of the opening of the Offer Friday, February 21, 2025
1. The break-up of valid Applications received through ASBA (after technical rejections) is given below: Date of the closure of the Offer Friday, March 7, 2025
Category Total number of Equity Shares Equity Shares Allotted 6. | Date of payment of consideration Tuesday, March 18, 2025
applications received applied for 7. Details of the acquisition:
Number % Number Value (¥ % Number Value (3] %
— - 2 R) 2 R) 2 Sr. No. Particulars Proposed in the Open Offer Document Actuals
Eligible Equity Shareholders 24,366 98.22 24,80,46,001 | 3,96,87,36,016.00 85.87 24,64,64,503 | 3,94,34,32,048.00 85.78 1 Offer Pr INR 177541 ner Equity Share bei o of | INR 1775.41 oer Eaquity Share bel o of
. er Price ,775.41 per Equity Share being aggregate o .41 per Equity Share being aggregate o
Renouncees ual 178 | 40844381| 6535100900 | 1413 | 40844381 | 653510,00600 | 14.22 Offer Price of INR 1,766.69 per Equity Share and | Offer Price of INR 1,766.69 per Equity Share and
Total 24,807 100.00 28,88,90,382 | 4,62,22,46,112.00 100.00 28,73,08,884 | 4,59,69,42,144.00 100.00 Applicable Interest of INR 8.72 per Equity Share | Applicable Interest of INR 8.72 per Equity Share
2. Basis of Allotment: 7.2 | Aggregate number of Equity Shares tendered 20,739,711 17,808,116
No. of Valid | No. of Shares | No. of Rights Equity Shares | No. of Rights Equity Shares accepted | Total Rights Equity 7.3 | Aggregate number of Equity Shares accepted 20,739,711 17,808,116
Applications under valid |accepted and Allotted against | and Allotted against Additional Rights | Shares accepted and ) .
Received Applications Rights Entitlement (A) Equity Shares applied for (B) Allotted (A+B) 74 Slzﬁ. l‘.J f dtl? © O(f?ffe; l(NumbeL of Equity Shares | INR 36,821,490,3071) INR 31,616,707,227.56
Eligible Equity Shareholders 23,787 24,664,503 15,11,22,683 9,53,41,820 24,664,503 multiplied by Offer Price per share)
0, i 0,
Renouncees 441 4,084,381 154,91,741 2,63,62,640 4,084,381 Number % of Expanded Voting Number % of Expanded
Share Capital Voting Share Capital
Total 24,228 28,73,08,884 16,66,14,424 12,06,94,460 28,73,08,884 - - - - - - -
75 Shareholding of Acquirer before the Underlying | Nil Nil Nil Nil
Intimations for Allotment / refund / rejection cases: The dispatch of Allotment Advice cum Unblocking Intimation to the investors, as applicable, commenced on Transaction and PA
March 21, 2025 and has been completed on March 21, 2025. The instructions to SCSBs for unblocking of funds in case of ASBA Applications were given on March 18, - - " ) )
2025. The listing application was filed with BSE and NSE on Tuesday March 18, 2025 and Wednesday, March 19, 2025, respectively and subsequently the listing 7.6 | Equity Shares acquired by way of agreements ? 20,949,112 26.26% 20,949,112 26.26%
approvals were received on March 19, 2025 and March 20, 2025 from BSE and NSE respectively. The credit of Rights Equity Shares in dematerialized form to 77 Equity Shares acquired by way of Offer 20.739. 711 26.00%" 17.808.1169 22.32%
respective demat accounts of Allottees was completed on Friday March 21, 2025. For further details, see “Terms of Issue - Allotment Advice or Refund/ Unblocking of S A
ASBA" on page 325 of the Letter of Offer. Pursuant to the listing and trading approvals granted by BSE and NSE, the Rights Equity Shares Allotted in the Issue will 7.8 | Equity Shares acquired after the DPS® Nil Nil Nil Nil
commence trading on BSE and NSE on Monday, March 24, 2025 and shall be traded under the same ISIN INE197A01024 as the existing Equity Shares. In accordance ) . 0 o (1) 20 o
with the SEBI circular bearing reference no. SEBIHO/CFDIDIL2/CIRIP/2020/13 dated January 22, 2020, the request for extinguishment of rights entitlement has been 79 | Post-Offer shareholding of the Acquirer 41,688,823 52.26% 38,757,228 48.59%
sent to CDSL on March 21, 2025 and will be sent to NSDL on March 24, 2025. 7.10 | Pre-Offer shareholding of the Public Shareholders® | 58,819,006 73.74% 58,819,006 73.74%
INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED FORM. ) .
- (6) 0 0,
Disclaimer clause of SEBI: It is to be distinctly understood that the submission of the LOF to SEBI should not, in any way be deemed or constructed that the LOF has 711 _ | PostOffer shareholding of the Public Shareholders | 38,079,295 47.74% 41,010,890 S1.41%
been cleared or approved by SEBI. The investors are advised to refer to the LOF for the full text of the Disclaimer clause of the SEBI as provided in “Other Regulatory Notes:
and Statutory Disclosures- Disclaimer clause of SEBI" on page 319 of the LOF. 1. Assuming full acceptance under the Open Offer.
Disclaimer clause of BSE: It is to be distinctly understood that the permission given by the BSE should not, in any way be deemed or construed that the LOF has been 2. The Underlying Transaction contemplated under the SPAs is yet to be consummated and will be consummated in accordance with the SEBI (SAST) Regulations.
cleared or approved by BSE, nor does it certify the correctness or completeness of any of the contents of the LOF. The investors are advised to refer to the LOF for the The consummation of the Underlying Transaction is subject to satisfaction, or waiver of condlitions precedent (to the extent permitted under applicable law) as
full text of the Disclaimer clause of the BSE as provided in “Other Regulatory and Statutory Disclosures- Disclaimer clause of the BSE” on page 322 of the LOF. specified under each of the SPAs entered into by the Acquirer, the Sellers and the Target Company, as disclosed in the LoF. Subject to the terms of the SPAs, upon
Disclaimer clause of NSE (Designated Stock Exchange): It is to be distinctly understood that the permission given by NSE should not in any way be deemed or the consummation of the Underlying Transaction: (a) the Acquirer will acquire control over the Target Company and the Acquirer will be classified as the ‘promoter’
construed that the LOF has been cleared or approved by NSE, nor does it certify the correctness or completeness of any of the contents of the LOF. The investors are of the Target Company, while the PACs (if required under applicable law) will be considered as members of the promoter group of the Target Company in terms of
advised to refer to the LOF for the full text of the Disclaimer clause of the NSE as provided in “Other Regulatory and Statutory Disclosures- Disclaimer clause of NSE’ the SEBI (SAST) Regulations; and (b) the Sellers and such persons that are classified as members of the ‘promoter group’ of the Target Company (namely Kedaara
on page 322 of the LOF. Capital Limited and Partners Group Global Value SICAV) as on the date of the LoF: (i) will cease to be promoters or members of the promoter group; and (ii) shall be
LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER reclassified as public shareho/c(grs in afcordance) with the provisions of Rfegulation 31A of’S'EBI (LODR) Regulations.lPrqvided that, the Acquirer (inc/udiqg the PACs)
shall not be disclosed or classified as ‘promoter’ or as a member of the ‘promoter group’ if the Underlying Transaction is not consummated as set out in the SPAs.
Sonali Krishnaji Gaikwad, Further, upon completion of the Underlying Transaction the Sellers will cease to hold any shares in the Target Company. Currently, the members of promoter and
- Company Secretary and Compliance Officer promoter group of the Target Company includes the Sellers, Kedaara Capital Limited and Partners Group Global Value SICAV.
y Address: 6th Floor, Valecha Chambers, New Link Road, 3. All 17,808,116 Equity Shares were validly tendered and accepted in dematerialized form.
Andheri (West), Mumbai, Maharashtra - 400053 4. Excluding those Equity Shares specified in sl. nos. 7.6 and 7.7
- - — CIN: L45200MH1974PLC017494, . . . 5. Pre-Offer shareholding of Public Shareholders is as on February 06, 2025 and includes 6,18,547 employee stock options (not exercised as of the date of the LoF and
Arihant Capital Markets Limited Bigshare Services Private Limited Telephone: +91 2240915000, E-mail: investor@jsl.co.in, considered for determining Expanded Voting Share Capital) as disclosed in the LOF.
1011, Solitaire Corporate Park, Blgs No-10, Office No $6-2, 6" Floor, Pinnacle Business | Website: hitp:/fwwwiyotistructures.in/, 6. Computed assuming that the entire 26% of the Expanded Voting Share Capital is tendered and accepted in the Offer.
st Floor, Guru Hargovindji Road, Chakala, Park, Next to Ahura Centre, Investor grievance e-mail: investor@jsl.co.in 7. Including Equity Shares to be acquired pursuant to the consummation of the Underlying Transaction.
Andheri (East), Mumbai - 400 093. Mahakali Caves Road, Andheri (East) Investors may contact the Registrar to the Issue or the Company
CIN: L67120MP1992PLC007182 Mumbai - 400 093 Secretary and Compliance Officer for any pre-Issue/post-lssue related 8.  Other Information:
Tel: 022-4225 4800 CIN: U99999MH1994PTC076534 matters. All grievances relating to the ASBA process may be addressed (a) Acquirer, the PACs and their respective directors accept full responsibility for the information contained in this Post-Offer Advertisement (other than such information
E-mail: mbd@arihantcapital.com Telephone: +91 22 6263 8200 tszéue ;eg:zt;]ag toagéerelssssu; V;’A‘: Z:;‘i)cyaﬁ tz%[ﬁggshggggg” dee:sgﬁ as has been obtained from public sources or provided or relating to and confirmed by the Target Company and/or the Sellers), and undertake that they are aware of
Investorlgrievan.ce e-mail ID: Email: rightsissue@bigshareonline.com address of the soleffrst holder, Folio number or demat account Humber, and will comply with their obligations under the SEBI (SAST) Regulations in respect of this Offer. The Acquirer (including PACs) will be severally and jointly responsible
mbd@arihantcapital.com Investor grievance e-mail: number of Rights Equity Shares applied for, amount blocked, ASBA for ensuring compliance with the applicable SEBI (SAST) Regulations.
Contact Person: Amol Kshirsagar / Satish Kumar P | investor@bigshareonline.com Account number and the Designated Branch of the SCSB where the (b) Al references to “Rs.” or “INR” are references to the Indian Rupees.
Website: www.arihantcapital.com Contact Person: Suraj Gupta éﬁg“ﬁi’;’g Fg;m tohrethelnp\l;lgtga:pf;lsgzllcsvt:?; & tl:)igigzon;a;y t::}' i (c) Acopy of this Post-Offer Advertisement is expected to be available on the SEBI website at www.sebi.gov.in, NSE website at www.nseindia.com and BSE website at
SEBI Registration No.: INM000011070 ‘évégls'te:.thw‘{'.b'gsr‘a':el?\‘né'ggggg;sas acknowledgement slip. For detals on the ASBA process, please see the www.bseindia.com, and the registered office of the Target Company.
registration no.: section filed “Terms of the Issue” on page 325 of the LOF Issued on behalf of the Acquirer and the PACs by the Manager to the Offer:
THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS
PROSPECTS OF THE COMPANY. MANAGER TO THE OFFER REGISTRAR TO THE OFFER
For JYOTI STRUCTURES LIMITED
On behalf of the Board of Directors IJM FINANCIAL (.) M UFG
Sd/-
Place: Mumbai Sonali Krishnaji Gaikwad JM Financial Limited . MUFG Intime India Private' Limited (formerly, Link Intime India Private Limited)
Date: March 22, 2025 Company Secretary and Compliance Officer 7th Floor, Cnergy, Appasgheb Marathg Marg, Prabhadevi, Corporate Identity Number: U6719(l)MH1999PTC1l18368 .
Mumbai 400025, India. C-101, 1st Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West) Mumbai,
Jyoti Structures Limited has filed a Letter of Offer dated February 11, 2025 with the Securities and Exchange Board of India, the BSE Limited and the National Stock Tel. No.: +91 22 6630 3030 Maharashtra — 400083, India
Exchange of India Limited. The Letter of Offer shall be available on the website of SEBI at www.sebi.gov.in; the website of BSE at www.bseindia.com; the website of NSE at Fax No.: +91 22 6630 3330 Tel: +91 81081 14949 / Fax: +91 22 4918 6060
www.nseindia.com; the website of the Company at www.jyotistructures.in and the website of the Lead Manager at www.arihantcapital.com. Investors should note that A, e . N~ ) : PR ;
investmentin equity shares involves a degree of risk and for details relating to the same, please see the section titled “Risk Factors” beginning on page 24 of the LOF. Email ID: aavas.openoffer@jmfl.com Email: aavasfinanciers.offer@linkintime.co.in
This Rights Entitlements and the Rights Equity Shares have not been registered under the U.S. Securities Act of 1933, as amended (the “U.S. Securities Act”) or and may not Contact Person: Ms. Prachee Dhuri Contact Person: Ms. Shanti Gopalkrishnan
be offered, sold, resold or otherwise transferred within the United States, except in a transaction exempt from the registration requirements of the U.S. Securities Act and in SEBI Registration Number: INM000010361 SEBI Registration Number: INR000004058
compliance with any applicable securities laws of any state of the United States. The Rights Entitlements and the Rights Equity Shares are being offered and sold in offshore CIN: U67190MH1999PTC 11836861
transactions outside the United States in compliance with Regulation S under the U.S. Securities Act to existing shareholders located in jurisdictions where such offer and sale
of the Rights Entitlements and Rights Equity Shares is permitted under the laws of such jurisdiction. Place: Mumbai
Selenaiutammiotonainaoss
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ilal Motilal Oswal Home Finance Limited
lllO&é‘%ral Corporate Office : Motilal Oswal Tower, Rahimtullah Sayani Road, Opposite ST Depot,
Prabhadevi, Mumbai-400025. Email :- hfquery@motilaloaswal.com.
Home Finance CIN Number :- U65923MH2013PLC248741
PUBLIC NOTICE FOR E-AUCTION CUM SALE
E-Auction Sale Notice of 30 Days for Sale of Immovable Asset(s) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and to the borrowers/guarantors/mortgagors in particular, that the under mentioned property mortgaged
to Motilal Oswal Home Finance Limited (Earlier Known as Aspire Home Finance Corporation limited ) will be sold on “As is where is”, “As is what is”,
and “Whatever there is”, by way of “online e-auction” for recovery of dues and further interest, charges and costs etc. as detailed below in terms of the
provisions of SARFAESI Act read with Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002) through website wwww.motilaloswalhf.com”as per
the details given below :
Date and Time of E-Auction Date: Date: 30-04-2025 11:30 AM to 02:00 PM (with unlimited extensions of 5 minute each)
Borrower(s)/Guarantor(s) / Loan Demand Notice Date | Description of the Inmovable | Reserve Price, EMD & Last Date of
Account and Amount property Submission of
LAN: LXSHR00416-170041002 20-07-2021 For ; Reserve Price: Rs. 13,00,000/-
Branch: SHRIRAMPUR Rs. 974041/- (Rupees | Mikat No. - 525, Gat No. - 221, “ypees Thirteen Lakh Oriy)

1 [Borrower: DNYANDEV JAGANNATH Nine Lac Seventy Four Nevasa. District - Ahamadnagar EMD: Rs. 1,30,000/- (Rupees One Lakh
BHAVAR, Co-Borrower: USHABAI Thousand Forty One Maharashira - 414602 gar, Thirty Thousand Only)
DNYANDEV BHAVAR Only) 3 Last date of EMD Deposit: 29-04-2025
LAN: LXKOL00215-160021026 07-10-2022 For Plot. No. 74, S No. 937/2,| Reserve Price: Rs. 6,00,000/- (Rupees
Branch: KOLHAPUR Rs. 738818/- (Rupees |Gulmohar Colony, Miraj Midc, Six Lakh Only)

2 |Borrower: ADINATH RAMCHANDRA Seven Lac Thirty Eight [Near Common Faclity Centre, EMD: Rs. 60,000/- (Rupees Sixty
RAVI Thousand Eight Hundred | Sangli  Kolhapur ~ Maharashtra Thousand Only)
Co-Borrower: LATA ADINATH RAVI Eighteen Only) 416410 Last date of EMD Deposit: 29-04-2025
LAN: LXDAU00417-180062085 25-05-2021 For y Reserve Price: Rs. 6,00,000/- (Rupees
Branch: BARAMATI Rs. 525645)- (Rupees | MIkal No. - 400, At - Knarkhel Six Lakh Only)

3 | Borrower: MAHENDRA BABAN Five Lac Twenty Five | ™ oo™ Baramati. Pune EMD: Rs. 60000/- (Rupees Sixty
BHAPKAR, Co-Borrower: BABAN Thousand Six Hundred Maharasht?a TA3102 ’ Thousand Only)

ANANDA BHAPKAR Forty Five Only) Last date of EMD Deposit: 29-04-2025
23-06-2021 For Flat No. - 301, 3rd Floor, Satyam .
LAN: LXVIR00315-160004587 Rs. 1632779)- (Rupees |Apriment  Near  Samayak |ReServe Pﬁ;ggie':ﬁf:ﬁg%?]‘l"’)" (Rupees

4 Branch: VIRAR Sixteen Lac Thirty College, Village Adivali - Dhokali, EMD: Rs. 1,90,000)- (Ru eeg One Lakh
Borrower: DINESH BHAHMDIN SINGH | Two Thousand Seven [Shree Malang Road, Kalyan, ' Nin’etnyhousandDOnI )
Co-Borrower: SEEMA DINESH SINGH | Hundred Seventy Nine |Taluka - Amabernath, District - Last date of EMD D: it: zyg 04-2025

Only) Thane, Maharashra - 421501 ast date o eposit: 29-05-
LAN: LXMOKALY5223-240677359 18-11-2024 For Reserve Price: Rs. 13,00,000/- (Rupees
Branch: KALYAN Rs. 11793751- (Rupees |Fat No 101 New S NoS7i2iB Thirteen Lakh Only)

5 |Borrower: VISHNU TUKARAM Eleven Lac Seventy Nine Va#%hani Thaﬁe 00 l%onewad); EMD: Rs. 1,30,000/- (Rupees One Lakh

\?Igl:l(mAgk\?lz\;\lB:I;mwer: SUVARNA Thosusand Three Hundred 421503 Thane Maharashtra Thirty Thousand Qfﬂy)

eventy Five Only) Last date of EMD Deposit: 29-04-2025
LAN: LXSAN00417-180064478 21-11-2024 For Mno.n1105 Gat No 394 AtP|Reserve Price: Rs. 13,00,000/- (Rupees
Branch: SANGAMNER Rs. 1206387)- (Rupees Area H R Asst 00 Rs 60 Ps Thirteen Lakh Only)

¢ |Borrower: BABAN NIVRUTTI Ten Lac Twent F’i}ve Gram P -Dadh Bk. Tal-Rahata| EMD: Rs. 1,30,000/- (Rupees One Lakh
GADEKAR Thousand Six Hﬁndred Dist-Ahmednagar Sangamner 0 Thirty Thousand Only)
Co-Borrower: NIVRUTTI SAKHAHARI Twelve Only) 0 Haran Dhondai Rasta 413714 | Last date of EMD Deposit: 29-04-2025
GADEKAR Ahmednagar Maharashtra
AN DUMOUIRTONGRSS || OIRIE oo 53102y ot o7 T o THIOTOL s

7 | Borrower: NARAYAN DHONDU Eleven Lac Thirty Five Nandurbar 0 0 425409 Shahade EMD: Rs. 1,40,000/- (Rupees One Lakh
LOHAR, Co-Borrower: USHABAI Thousand Seven Hundred Jalgaon Maharashtra Forty Thousand Only)
NARAYAN LOHAR Sixty Nine Only) 9 Last date of EMD Deposit: 29-04-2025
LAN: LXASAQ0117-180054404 06-09-2024 For | EIat N0 004 Ad Measuring 4321 goserve rice: R. 6,00,000- (Rupees
Branch: ASANGAON Rs. 470230/- (Rupees A(rqnav'Residenc Gram ar?cha at Six Lakh Only)

8 |Borrower: DEEPAK RAMCHANDRA Four Lac Seventy y brampanchay EMD: Rs. 60,000/- (Rupees Sixty

NAS Thousand Two Hundred Froperty No 525 Village Shirdhon Thousand Only)

. " Panvel Raigad 0 0 410206 y)
Co-Borrower: JYOTI DEEPAK SANAS Thirty Only) Thane Maharashtra Last date of EMD Deposit: 29-04-2025
T o e T e

9 |Borrower: YOGESH YUVARAJ PATIL Nine Lac Forty Five D%t Dhule 0 0 425405 Dhﬂle EMD: Rs. 1,10,000/- (Rupees One Lakh
Co-Borrower: SUNANDABAI YUVRAJ |  Thousand Fifty Nine Maharashtra Ten Thousand Only)

PATIL Only) Last date of EMD Deposit: 29-04-2025
LAN: LXRATD0316-170042596 07-11-2024 For Reserve Price: Rs. 5,00,000- (Rupees
Borrower- ABUSUHEL SNARAFUDDIN| RS 367720/- (Rupees |Survey No 77 Hissa No 12 Five Lakh Only)

10 | JAMBHARAKAR Three Lac Sixty Seven |Saitavade Ratnagiri 00 415613 EMD: Rs. 50,000/- (Rupees Fifty
Co-Borrower: NASRIN ABUSUHEL Thousand Seven Ratnagiri Ratnagiri Maharashtra Thousand Only)
JAMBHARKAR Hundred Twenty Only) Last date of EMD Deposit: 29-04-2025

. 07-11-2024 For Flat No 207 2nd Floor Sri|Reserve Price: Rs. 22,00,000/- (Rupees
gﬁglchxggﬁcgy 523-240676317 Rs. 2052038/ (Rupees |Ballaleshwar Survey No. 826 Twenty Two Lakh Only)

" | Borrower: PRAVIN LAXMAN PATEL Twenty Lac Fifty Two |Plot No. 170 Mahim Village 0 0| EMD: Rs. 2,20,000/- (Rupees Two Lakh
Co-BorrO\.Ner' DHANI PRAVIN PATEL Thousand Thirty Eight | Sundarm School 401404 Thane Twenty Thousand Only)

. Only) Maharashtra Last date of EMD Deposit: 29-04-2025
LAN: LXKAL00615-160017346 05122024 For |Gl OO0 Cround FoC | Reserve Price: Rs. 1200000 (Rupees
Branch: KALYAN Rs. 1062415/- (Rupees : : Twelve Lakh Only)

12 | Borrower: SANTOSH SITARAM SINGH | _Ten Lac Sisty Two |3, P Janu Nagar, Plot Bearing| gy, s 1,50,0001- (Rupees One Lakn
Co-Borrower: SHANTI SANTOSH Thousand Four Hundred Dawadi Dombivali (East) 421261 Twenty Thousand.OnIy)

SINGH Fifteen Only) Thane Thane Maharashira Last date of EMD Deposit: 29-04-2025
Flat No. 309 B-Wing 3rd

LAN: LXPAN00115-160007446 05-12-2024 For Floor Krushna Chaya Bldg|Reserve Price: Rs. 11,00,000/- (Rupees

Branch: PANVEL Rs. 1010623/- (Rupees |Admeasuring 370 Sq Ft, S. Eleven Lakh Only)

13 |Borrower: SACHIN PUNDALIK TAMBE | Ten Lac Ten Thousand |No. H. No. 14 Dombivali| EMD: Rs. 1,10,000/- (Rupees One Lakh
Co-Borrower: SANJIVANI SACHIN Six Hundred Twenty ~ |East Thane 0 0 Near Gaondevi Ten Thousand Only)

TAMBE Three Only) Mandir 421001  Raigarh(Mh)| Last date of EMD Deposit: 29-04-2025
Maharashtra

LAN: LXMODHULE5222-230656137 12122024 For | S:109/2 Pat Plot No.20 Western | Reserve Price: Rs. 2,00,0001- (Rupees

Branch: DHULE Rs. 141193/ (Rupees [ "R Spedior o R EMD: Rs. 20.000) R”Y> Twent

14 | Borrower: KUMAR DAYAL GHARU One Lac Forty One | hagar Tiear Ashtavinayak Nagar : Rs. 20,000/- (Rupees Twenty
Co-Borrower: ANITA DAYAL GHARU | Thousand One Hundred | Moue Chitod Tal Dist Dhule 0 Thousand Only)

. Ninety Three Only) 0 Near Ashtvinayak Water Tank| Last date of EMD Deposit: 29-04-2025
Y ¥) 1424001 Dhule Maharashira
] 12-12-2024 For Gat No.16/2b/2a/2b/ 1b/1/2b/ 1b .
LAN: LXMOSOLAPU5223-240696327 Rs. 1354374]- (Rupees /2 Part Plot No. 139/1 Gopinath | Reserve Price: Rs. 15,00,000/- (Rupees
Branch: SOLAPUR .Thirteen Lac Fiﬁ’; Nagar - 4 At Post Gulwanchi Fifteen Lakh Only)

15 | Borrower: BALAJI INDRAJIT SORATE Four Thousand Three Near Gulwanch Vit Bhatti Tal -| EMD: Rs. 1,50,000/- (Rupees One Lakh

Co-Borrower: RUPALI BALAJI SORTE Hundred Seventy Four North - Solapur Dist - Solapur 0 Fifty Thousand Only)
Only) Y 0 Behgind Indira Gandhi College | Last date of EMD Deposit: 29-04-2025
Y 413002 Solapur Maharashtra
LAN: LXBUL00116-170040464 22-02-2021 For Reserve Price: Rs. 12,00,000/- (Rupees
Branch: BULDHANA Rs. 1173147/~ (Rupees |Plot No - 54, Shikshak Colony, Twelve Lakh Only)

16 |Borrower: SANJAY UTTAM NIKALJE | Eleven Lac Seventy Three | Dhamandari, Yelgaon, Buldhana, | EMD: Rs. 1,20,000/- (Rupees One Lakh
Co-Borrower: AAKASH SANJAY Thousand One Hundred | Maharashtra - 443001 Twenty Thousand Only)
NIKALJE Forty Seven Only) Last date of EMD Deposit: 29-04-2025
LAN: LXMOOSMANA220-210491013 22-11-2021 For G;%’g”@?gg‘:gyah‘lo f’fg”ﬁ,?oyt Ng“’; Reserve Price: Rs. 10,00,000/- (Rupees
Branch: OSMANABAD Rs. 882975/- (Rupees 3 e | y Ten Lakh Onl

17 | Borrower: SHRIRAM PUJARI Eight Lac Eighty Two | 20 AL Post - Balsur, Near Front| gy oo 4 00,000 (Rupees One
Co-Borrower: BHAGYASHRI Thousand Nine Hundred | St Stand. Sastur - Road, Lakn Only)

eventy Five Only ! ast date of eposit: 29-04-
BIBHISHAN PANDIT S Five Onl 413604 Last date of EMD Deposit: 29-04-2025
LAN: LXSAN00317-180065111 20-07-2021 For -
Branch: SANGAMNER Rs. 10423761~ (Rupees |Mikat No - 2163, At Post -|Reserve ng:v'eﬁstggﬁogh"l")"" (Rupees

18 Borrower: PARASNATH GULABRAO Ten Lac Forty Two Shivoor, Taluka - Vaijapur, District EMD: Rs. 1.10,000/- (Rupeis One Lakh
Co‘-’éﬁﬁower: GULAB EKNATH Hum?gzaggvyr:{?%lx Z;smgednagar' Mahareshta - Ten Thousand Only)

PAWAR Only) Last date of EMD Deposit: 29-04-2025
LAN: LXPUN00316-170041528

Branch: PUNE2 31-10-2017 For Reserve Price: Rs. 16,00,000/- (Rupees
Borrower: KONDIBA DADRAO Rs. 1028858/- (Rupees |F/0%,No-4950 Brown Gold Gat Sixteen Lakh Only)

19 | SURYAWANSHI Ten Lac Twenty Eight Wasunde Road Daund 413801 EMD: Rs. 1,60,000/- (Rupees One Lakh
Co-Borrower: GANGASAGAR Thousand Eight Hundred : Sixty Thousand Only)
KONDIBA SURYAWANSHI Fifty Eight Only) | une Maharashtra India Last date of EMD Deposit: 29-04-2025
G :SUDHIR VIKAS JAGTAP

Gat No. 295, Grampanchayat
LAN: LXNAS00316-170026494 09-02-2018 For House No. 581, Near Shreepad | Reserve Price: Rs. 15,00,000/- (Rupees
Branch: NASHIK2 Rs. 980134/- (Rupees |Vallab Datatray Mandir, Fifteen Lakh Only)

20 |Borrower: ANITA BHIKA SHIRSATH Nine Lac Eighty Aurangabad Rd, At. Mhadsangvi, | EMD: Rs. 1,50,000/- (Rupees One Lakh
Co-Borrower: BHIKA LAHANU Thousand One Hundred [Nashik ~ Nr. Nmc¢ School, Opp Fifty Thousand Only)
SHIRSATH Thirty Four Only) Gram Panchayat Off, Ambedkar| Last date of EMD Deposit: 29-04-2025

Nagar Jalapur Nashik 422003
A Nia6-170022105 14082018 For (¢1000 House. o N3YCH/LS | Reserve Price: Rs. 10,0000 (Rupees

51 | Borrower: RAFIQ SABIR SHAIKH Re. 10353401 (RUPEes | jagh Gopalkrishna Chowklanti| gy RST%OLSSQ/_O{F‘{'K) 65 One
Co-Borrower: RASHIDA RAFIQUE Thousand Th);ee Nagar, Cidco , Nashiknr Kranti e Lakh Onl p
SHAIKH Nagar Bus Stop 422009 nashik v)

Hundred Fourty Only) nashik maharashtra india Last date of EMD Deposit: 29-04-2025
LAN: LXVIR00116-170041448 21-12-2023 For Flat No.11, 2nd Floor, Sai| Reserve Price: Rs. 8,00,000/- (Rupees
Branch: VIRAR Rs. 648108/- (Rupees |Shraddha Apartment, Building Eight Lakh Only)

22 |Borrower: ANANDRAO NARAYAN Six Lac Forty Eight | No.3, Survey No. 21, Hissa No. 3,| ~ EMD: Rs. 80,000/- (Rupees Eighty
RAUT, Co-Borrower: SHITAL Thousand One Hundred | Village- Bhal, Taluka- Ambernath, Thousand Only)
AANADRAV RAUT Eight Only) Dist.thane, Maharashtra 421501 | Last date of EMD Deposit: 29-04-2025

Flat No.403, 4th Floor, Bldg
. 15-06-2017 For 4, S.n0.117, Shree Ganesh Reserve Price: Rs. 6,10,0000/-
A 16, 170031831 Rs. 2669707)- (Rupees |Park, Gajraj J Wing, Sn0.120,|  (Rupees Sixty One Lakh Only)

23 - Twenty Six Lac Sixty  [H.no.1,2,3a,3b,3c, Titwala, | EMD: Rs. 6,10,000/- (Rupees Six Lakh
Borrower: ANAND RAJARAM YADAV |\ .~ 4's Kal by Near Manal Ten Th 4 Onl
Co-Borrower: NILEMA ANAND YADAV | Nine Thousand Seven | Kalyan, Thane ear Manali en Thousand Only)

Hundred Seven Only) [Palace Hotel Kalyan Thane| Last date of EMD Deposit: 29-04-2025
Maharashtra 421605
. Flat No. 1, Ground Floor,
LAN: LXVIRO315-160009545 15.06-2017 For  |B-Wing, BIdg. No. 1, Jagannath | Reserve Price: Rs. 67,00,000- (Rupees
Borrow'er MANISHA SANTOSH Rs. 3030600/- (Rupees |Dham, S. No. 29/2, H. No. 2p, Sixty Seven Lakh Only)
24 AGARWAL Thirty Lac Thirty Nandivali Pada, Sagaon, Chera| EMD: Rs. 6,70,000/- (Rupees Six Lakh
" . Thousand Six Hundred |Nagar, Dombivali. Behind Seventy Thousand Only)
Co-Borrower: SANTOSH SOMDATTA Only) Hanuman Temple 421001 Thane| Last date of EMD Deposit: 29-04-2025
Maharashtra India
LAN: LXPIM00315-160006770 R ;ggﬂﬁggf]&ﬁ’ ces |Flat No-5065th FloorB-Wing|  Reserve Price: Rs. 54,00,000-
Branch: PIMPRI Tw'ent Five Lac Ni’r)let Swapnpurti  Apartment,Servey (Rupees Fifty Four Lakh Only)

25 |Borrower: DEEPAK MEGHNATH OneyThousand Foury No.312, Mauje Pimple Waghere | EMD: Rs. 5,40,000/- (Rupees Five Lakh
PILLAI Hundred Sixty Nine Near Waghere Colony Pune Forty Thousand iny)
Co-Borrower: LISA DEEPAK PILLAI Only) Pune Maharashtra 411017 Last date of EMD Deposit: 29-04-2025
LAN: LXTITO0316-170032250 15:06:2017 For (R, N°-g’a3r;esmarF‘°°r’l_vﬁ'rfg Reserve Price: Rs. 59,00,000/- (Rupees
Borrower: DIPAK RAMCHANDRA | RS: 2644603/~ (Rupees | g anesh Park S:No. 120, | ey, e i1y Nine Lakh Only)

26 | PAWASKAR Twenty Six Lac Forty Hno4.23A 3b. 3C 117 Nr | EMD:Rs. 5,90,000/- (Rupees Five Lakh
Co-Borrower: RAMCHANDRA GOPAL | | Four THOUSaNd SIX | yjanzii palace Hotel  Thane Ninety thousand Ony)
PAVASKAR undred Three Only) Maharashra 421605 Last date of EMD Deposit: 29-04-2025
LA PO | ORI e o2 na o o] R e R DO s

27 | Borrower: DEVASHIS ASHOK MANNA | Thirty One Lac Seventy (No-Ao-- Umang Homes, Gal| gy, ps_6,00,000/- (Rupees Six
Co-Borrower: SUBHASHIS ASHOK Two Thousand Four Pune 412207 Maharashira In%ia Lakh Only)

MANNA Hundred Thirty One Only) Last date of EMD Deposit: 29-04-2025
LAN: LXPIM00316-170032080 15-06-2017 For Reserve Price: Rs. 45,00,000/- (Rupees
Branch: PIMPRI Rs. 2083836~ (Rupees |Fial No 105, fst Floor, Marvel Forty Five Lakh Only)

28 |Borrower: RAJKUMAR BIJJU PILLAY |Twenty Lac Eighty Three pire, ; EMD: Rs. 4,50,000/- (Rupees Four Lakh
Co-Borrower: RASHAMI BIJJU Thousand Eight Hundred | G2 No-49/3  Pune Maharashira Fifty Thousand Only)

PILLAY Thirty Six Only) | #1210 Last date of EMD Deposit: 29-04-2025
LAN: LXNAS00116-170038822 14-08-2018 For y Reserve Price: Rs. 13,00,000/- (Rupees
Branch: NASHIK Rs. 1093155/~ (Rupees fgg‘gey A 15, Mikat.no- Thirteen Lakh Only)

29 |Borrower: SWAPNIL PRASHANT Ten Lakh NinetyThree . 9 9 EMD: Rs. 1,30,000/- (Rupees One Lakh
GARUD, Co-Borrower: PRASHANT | Thousand One Hundred |Ranchashil Nagar Tal-Malegaon Thirty Thousand Only)
DEORAJ GARUD FiftyFive Only) Last date of EMD Deposit: 29-04-2025
LAN: LXPAN00315-160010171 R ;g‘z‘i%'ggf_7(;‘l’];ees Flat No 501, 5th Floor Vighnesh | ReServe ﬁgﬁ;;‘g;ﬁgﬁ’;’gﬂg’)‘ (Rupees

30 |Branch: PANVEL Twenty Lac Twenty Four | Hieghts, At Mohane - Kalyan| gyp,. pg, 4 40,000/- (Rupees Four Lakn
Borrower: ANWAR AKHIL SHAIKH -+ Atali  Village Thane Thane
Co-Borrower: SALMAAKIL SHAIKH | Tnousand Fifty Three o1 achira 400607 Forty Thousand Only)

. Only) Last date of EMD Deposit: 29-04-2025
. Flat No 206 2nd Floor
A 200018476 24.082017For  |C Wing Shree  Ganraj|  Reserve Price: Rs. 38,00,000/-
Borrow.er' MAHESH LAXMAN Rs. 1864651/- (Rupees |City S No  36/1a/1(P)/1 (Rupees Thirty Eight Lakh Only)

31 PASHKANTI Eighteen Lac Sixty Four |Siddhanathwadi,Wai, Satara Opp| EMD: Rs. 3,80,000/- (Rupees Three
Co-Borrower: MANISHAMAHESH Thousand Six Hundred |Wai Bus Stand & Kishamweer Lakh Eighty Thousand Only)
PASHKANTI . Fifty One Only) Mahavidyalaya 412803 Satara| Last date of EMD Deposit: 29-04-2025

Maharashtra India
LAN: LXNAS00116-170030068 JTobanisFor  |Rat Notl.ard Floor  Sreen Reserve Price: Rs. 14,00,0001- (Rupees
Branch: NASHIK2 Rubees Fourieon Lac | Pt No® 3677 Near - Draam Fourteen Lakh Only)
32 |Borrower: KUNAL VINAYAK KEDARE | (Rupees Fourteen Lac | Plot No car Lrsam | EMD: Rs. 1,40,000/- (Rupees One Lakh
X enty Thousand Six |City,Village Agar Takali, Taluka
Co-Borrower: VINAYAK LAXAMAN H " L > p Forty Thousand Only)
undred Nine and Fifty |And Distrct ~ Nashik 422006 it
KEDARE Paise) Nashik Maharashtra India Last date of EMD Deposit: 29-04-2025
LAN: LXPUN00314-150001244 15-06-2017 For Flat No.501,5th Floor, C Wing, Reserve Price: Rs. 44,00,000/-
Branch: PUNE Rs. 1939822/- (Rupees |Dreams Sankalp Bokari Road, (Rupees Forty Four Lakh Only)

33 |Borrower: EMRAAN AMIR SHAIKH Nineteen Lac Thirty Nine [Wagholi, Pune New Gat No|EMD: Rs. 4,40,000/- (Rupees Four Lakh
Co-Borrower: ASHMA EMRAAN Thousand Eight Hundred [862,0ld Gat No 863 ~ Wagholi Forty Thousand Only)

SHIKH Twenty Two Only) Pune Maharashtra 412105 Last date of EMD Deposit: 29-04-2025
LAN: LXKAR00115-160020856 08-05-2024 For Flat 202 2nd Floor Shree Krishna Reserve Price: Rs. 2,00,000/-
Branch: KARJAT Rs. 180756/- (Rupees [Plaza S.no-434 Bhukhand Kra- (Rupees Two Lakh Only)

34 |Borrower: BHAGWAN YASHWANT One Lac Eighty 7 Mouje Neral Tal Karjat Nr| EMD: Rs. 20,000/- (Rupees Twenty
KARALE, Co-Borrower: PRERNA Thousand Seven Rajendra Guru Nagar Raigarh Thousand Only)

BHAGWAN KARALE Hundred Fifty Six Only) |(Mh) Maharashtra 410101 Last date of EMD Deposit: 29-04-2025
LAN: LXAKO00416-170043452 06-01-2025 For Flat No Ft 404 Plot No 18 Field| Reserve Price: Rs. 9,00,000/- (Rupees
Branch: AKOLA Rs. 7,91,689/- (Rupees [Survey No 62/1 Fourth Floor Nine Lakh Only)
35 |Borrower: RAJESH BHAGAIRATH Seven Lac Ninety One | Shiv Ganga Residency Malkapur|  EMD: Rs. 90,000/- (Rupees Ninety
MADANLAL JANGID ey e Ol | Akt Ao ot | Last date o EMD Deposit 20-042025
ighty Nine Only ola Akola Maharashtra ast date of eposit: 29-04-;

Terms and Conditions 1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the procedure set out therein.
Bidders may visit to the Web Portal : https://lwww.auctionbazaar.com/ of our e-Auction Service Provider, M/s. ARCA EMART PRIVATE LIMITED for
bidding information & support, the details of the secured asset put up for e-Auction and the Bid Form which will be submitted online. The interested buyers
may go through the auction terms & conditions and process on the same portal and may contact to Bhushan Moreshwarrao Pawar - 8657956040,
Surendra Gite - 9324906936, Barot Ankitkumar -7045155624, Dhakan Jayesh Manojbhai - 9723311997, Vinod Mohan Gadkar - 8655601137,
Arun Mahadeo Ghude- 9372705657, Chetan Shirish Patil- 7738061089, Rakesh Manohar Kandare - 9967337288, Deepak Prakashchandra
Thakur- 7045828073, Satish Devnarayan Sharma- 9324518654, Amit Suresh Nagawade- 9372705415, Ajahar Asif Sayyad - 9372704792, Rahul
Vishwas Chavan- 9324736407, Babasaheb Madhav Jadhav- 7208870468, Vishal Harishchandra Raut- 9372705372, Santosh Suryabhan Vakte-
9890705151, Uddhav Ramesh Wani- 8928936840, Milind Pawar- 9372705546, Jayendra Ashok Mate- 9372705209, Sachin Ransing Rajput
- 8097203185, Sunil Shyamlal Kaithal- 9372705568, Rajahmad Mahiboob Shaikh- 9594049184, Amol Arun Jawkar - 7208840514, Kiran Ratan
Katad - 8104800300, Deepak Shivaji Keswad - 7208816905, details available in the above mentioned Web Portal and may contact their Centralised Help
Desk: + 91 83709 69696, E-mail ID: contact@auctionbazaar.com. Sd/-

Authorised Officer
Place : Maharashtra Motilal Oswal Home Finance Limited
Date : 24.03.2025 (Earlier Known as Aspire Home Finance Corporation limited)

The
Sec

noti

SYMBOLIC POSSESSION NOTICE

(’ICICIHome Finance Registered Office: ICICI Bank Towers, Bandra-Kurla Complex, Bandra

(East), Mumbai- 400051

Corporate Office: ICICI HFC Tower, JB Nagar, Andheri Kurla Road, Andheri East, Mumbai- 400059
Branch Office: 1st Floor, A-101, BSEL Tech Park, Plot No. 39/5 & 39/5A, Opposite Vashi Station, Sector 30A, Vashi,
Navi Mumbai-400703

Whereas

undersigned being the Authorized Officer of ICICI Home Finance Company Limited under the
uritisation, Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in

exercise of the powers conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcement)
rules 2002, issued demand notices upon the borrowers mentioned below, to repay the amount mentioned in the

ce within 60 days from the date of receipt of the said notice.

As the borrower failed to repay the amount, notice is hereby given to the borrower and the publicin general
that the undersigned has taken possession of the property described herein below in exercise of powers conferred
on him/ her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates. The
borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of ICICI Home Finance Company Limited.

The Borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.
Sr. | Name of the Borrower/ Description of property/ Date of Demand Name
No. Co-borrower/ Date of Possession Notice/ Amount in [
‘| Loan Account Number Demand Notice (Rs.) |Branch|
1. |Sudhir Kishore Masand|Flat No. A/1102, 11th Floor, A Wing, Evershine Cosmic 14-09-2024 Vashi
(Borrower), Rashmi Co Operative Housing Society, Oshiwara Andheri West 1 Rs.
Kishore Masand Mumbai Maharashtra- 400053. Bounded By- North: B 2,38,60,111.46/-
(Co-Borrower), Wing, South: C Wing, East: Compound Wall, West:
LHMUMO00001253987. |Road./ Date of Possession- 19-Mar-25
2. |Sudhir Kishore Masand |Flat No. A/1102, 11th Floor, A Wing, Evershine Cosmic 14-09-2024 | Vashi
(Borrower), Rashmi Co Operative Housing Society, Oshiwara Andheri West 1 Rs.
Kishore Masand Mumbai Maharashtra- 400053. Bounded By- North: B 55,25,679.04/-
(Co-Borrower), Wing, South: C Wing, East: Compound Wall, West:
LHMUMO00001267824. |Road./ Date of Possession- 19-Mar-25
The above-mentioned borrowers(s)/ guarantors(s) are hereby given a 30 day notice to repay the amount, else the

mortgaged properties will be sold on the expiry of 30 days from the date of publication of this Notice, as per the
provisions under the Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

www, freepressjourrnialir

PUBLIC NOTICE

'Notice is hereby given that the Folio No.
SGL117563 and share certificate No. 830945 for
4000 shares breaing Distinctive No. 894868260 to
864872259 standing in the name of Mrs. Rupa
Dharmesh Vyas in the books of Vedanta Limited,
has been lost/ misplaced and the advertiser has
applied to the company for issue of duplicate share
certificate in lieu thereof. Any persons who have
claims of the said shares should lodge such claims
with Company's Registrar within 15 days from the
date of notice failing which the company will
proceed to issue duplicate share certificate in
respect of the said shares.

Name of the Shareholder:

Mrs. Rupa Dharmesh Vyas
Date: 24/03/2025
Place: Mumbai

\Date : March 24, 2025, Place: Oshiwara Authorized Officer, ICICI Home Finance Company Limited/

Door No. 101, First Floor, Junction 406-1B, Takka
Road, Near K Mall, Panvel, Raigad - 410206
Tel.: 022-27459354/55 Mo.: 7625079203
CIN NO. L85110KA1987PLC008699
Email-panvel@canfinhomes.com

DEMAND NOTICE

Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 (SARFAESI Act) read with Rule 3(1) of the Security Interest (Enforcement) Rules, 2002 (Rules)
Whereas the undersigned being the Authorised Officer of Can Fin Homes Ltd., under SARFAESI Act and in exercise of
powers conferred under Section 13(12) read with Rule 3, issued Demand Notice under Section 13(2) of the said Act, calling
upon the Borrowers / guarantors listed hereunder (hereinafter referred to as the “said Borrowers”), to repay the amounts
mentioned in the Notice, within 60 days from the date of receipt of Notice, as per details given below.

The said Notices have been returned undelivered by the postal authorities / have not been duly acknowledged by the
borrowers. Hence the Company by way of abundant caution is effecting this publication of the demand notice (as per the
provisions of Rule 3 (1)). The undersigned has, therefore, caused these Notices to be pasted on the premises of the last
known addresses of the said Borrowers, as per the said Act.

As security for due repayment of the loan, the following assets have been mortgaged to the Company by the respective
parties as detailed below.

No. [Name of Borrowers/ Guarantors with| Amount claimed as | Description of the Secured | Date of NPA
address per Demand Notice * Asset
1 1) Mr. ARAVIND SHIVAPUJAN Rs. 19,14,708.7/- |Flat No.211, 2ND Floor,Wing -| 28-02-2025
2 '\F}AJI/\&?/GE\%?NR[')?%\/J%FBAR (Nineteen Lakh  [A,"SWARA ANGAN ’,House
rs. No0.913,Near Sai home
(CO-BORROWER) Soven i S chawl Vi 12 ge Chiple-
Flat No.211, 2ND Floor, g :
Wing -A,“SWARAANGAN And Paisa Seven B_hokgrpada,Tal.Panvel
House No.913,Near Sai homechaw, Only) as on Dist Raigad 410206
Village Chiple Bhokarpada, Tal. Panvel 03-03-2025 Building Boundaries:
Dist.Raigad 410206 NORTH:HOUSE
3) Mr. JAGDISH KRISHNA SAHANI SOUTH: CHAWL
(GUARANTOR) EAST:WING-B
Flat No.D-1,Deep Darshan \WEST : OPEN SPACE
Apartment,At.Vihighar Nere, Tal.Panvel
Dist.Raigad 410206

*Payable with further interest at contractual rates as agreed from the date mentioned above till date of payment.

You are hereby called upon to pay the above said amount with contracted rate of interest thereon within 60 days from the|
date of publication of this notice, failing which the undersigned will be constrained to Initiate action under SARFAESI Act tof
enforce the aforesaid security. Further, the attention of borrowers / guarantors is invited to provisions of Section 13 (8) of the|
Act,in respect of time available to them to redeem the secured assets

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN

This is to inform the General Public that the following share certificates of
MAHINDRA & MAHINDRA LIMITED having its Registered Office at: Gateway
Building, Apollo Bunder, Mumbai - 400001 registered in the names of the
following Shareholder/s have been lost by them.

Name of the Folio Cert. No. of Distinctive
Shareholders No. No. Shares Nos.
Saroj M Desai 419561 | 852 | 1241225196 - 1241226047
(Deceased),
. . D005272
Himanshu M Desai &
Deepa H Desai 2005627 852 1838845 - 1839696

The Public are hereby cautioned against purchasing or dealing in any way with the
above referred share certificates.

Any person who has any claim in respect of the said share certificate/s should
lodge such claim with the Company or its Registrar and Transfer Agents:
KFin Technologies Ltd, Selenium Tower B, Plot 31-32, Gachibowli, Financial
District, Hyderabad - 500032 within 15 days of publication of this notice after
which no claim will be entertained and the Company shall proceed to issue
Duplicate Share Certificate/s.

Place : Mumbai Name of Legal Claimants:
Date : 24 March 2025 Himanshu M Desai & Deepa H Desai
FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
ERASTEEL INDIA PRIVATE LIMITED

1. Name of corporate person ERASTEEL INDIA PRIVATE LIMITED

2. Date of incorporation of 05.01.2004
corporate person

3. Authority under which Registrar of Companies,
corporate person is Maharashtra

incorporated /registered

Date: 22-03-2025 Sd-
. Authorised Officer
Place : PANVEL Can Fin Homes Ltd.
JANAKALYAN SAHAKARI BANK LTD.
VIVEK DARSHAN, 140, SINDHI SOC. CHEMBUR, MUMBAI 400 071.
Phone No. 022- 25276114-118 Mob No. 9594942281 / 7039004202
NOTICE OF AUCTION SALE
Sale by tender under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 of the under
mentioned properties mortgaged to Janakalyan Sahakari Bank Ltd.,
Sr. Name of Borrower Description of the properties Reserve Price | EMD in lakh Inspection Date
No In lakh * Auction Date & Time
1. | Innovative Construventure [Flat No.1004, Building No. 54, 10th % 455.00 245.00 15.04.2025
Pvt. Ltd. Floor, NRI Complex, Sea Woods between 02.00 pm to
Estate, Phase 2, Nerul (West), Mumbai 4.00 pm
-400706. *25.04.2025
(Area1739.42 Sq.ft. BUA) at 03.00 pm
2. Mrs. Vidya Ramgopal  |Office No. ETF-01 (Old No. C/301), % 54.50 %5.50 16.04.2025
(Outstanding Amount as |(Area350.04 Sq.ft. BUA) between 12.00 pm to
per D;g‘;';‘; 'ggchof;f Rs.  |office No. ETF-10 (0ldNo. A/302), 27225 3750 2.00 pm
0L A9,V (Ar.ea469.09 Sq.ft. BUA) ~28.002025
Office No. ETF-02 (OId No. A/301), %7225 %750 at 3.00 pm
(Area469.09Sq.ft. BUA)
Office No. ETF-4 (Old No. D/301), % 56.10 % 5.60
(Area 360.05 Sq.ft. BUA)
Office No. ETF-5 (Old No. D/302), % 56.10 %5.60
(Area360.05 Sq.ft. BUA)
Office No. ETF-11(0ld No. C/302) % 54.50 %550
(Area 350.04 Sq.ft. BUA)
Office No. BGF-48, (Old No. G- % 75.00 %750
48/C/A/1/5),(Area 385.00 Sq.ft. BUA)
Office No.CFF-14(0ld No. A/104), % 34.00 %3.40
(Area189.98 Sq.ft. BUA)
Office No. CFF-10(0ld No. A/103), % 34.00 %340
(Area189.98 Sq.ft. BUA)
All situated in building No. F, in Regal
Plaza Lok Puram Premises Co. Op.
Soc. Ltd. Lok Puram Complex,
Pokharan Road No. 2, Village
Majiwade, Thane (West) 400610
3. [Mrs. Kalpana Ashok Jadhav|Flat No. 303, 3rd Floor, “A” Wing, Ved 1530 %2.00 16.04.2025
(Outstanding Amountas |Bhadra Apartment, Avishkar Lane, between 02.00 pm to
per Demand Notice of Rs. |Behind Wageshwari  Hill Society, 4.00 pm
22,10,854.00) Nilemore Station Road, Nallasopara
(W), 401203. *28.04.2025
(Area450.12 Sq.ft. BUA) at 3.00 am
4. |Mr. Deepak Narayan Sawant|Flat No. 001, Ground Floor, Studio High %9.00 %1.00 17.04.2025
(Outstanding Amount as |5, Wing A, Phase |, Near Kalamb Road, between 12.00 pm to
per Demand Notice of Rs. |Village- Dhamote, Near Sai Mandir, 2.00 pm
14,77,627.00) Neral (West),Taluka-Karjat, Dist-
Raigad, Maharashtra-410101 *28.04.2025
(Area 336.00 Sq.ftBUA) At 3.00 pm
5. | Mr. Kamlakar Shivaji Gawali |Flat No. 24, 4th Floor, GNS Dream City, ¥18.00 2.00 19.04.2025
(Outstanding Amountas |Mahadev Nagar, Sanjivani Nagar, Between 12.00 pm to
per Demand Notice of Rs. |Saradwadi, Sinner, Nashik, 2.00 pm
25,07,202.00) Maharashtra-422103 *29.04.202
(Area1000.00 Sq.ft BUA) at%g.oll](:n:
6. | M/s. S R Pharmaceuticals [Shop No.4B (Numbered as 6 in %.240.00 % 25.00 19.04.2025 between
Society’s record),”B” Wing, Parsian 2pmto4pm
Co. Operative Housing Society Ltd., V
P Road, Off. S V Road, Andheri (W), 20.04.202
Mumbai- 400 058 92.33.')?“5
(Area 421.00 Sq.ft Carpet)
7. | M/s. Khushal Impex Private |Gala Nos. 6, 7 and 8, Ground Floor in % 89.00 9.00 21.04.2025 between
Limited Building No. [-2, Jai Bhagwan 12pmto 2 pm
Complex, Village - Purna, Taluka -
Bhiwandi, Dist. Thane.
d 30.04.2025
Total BUA area 6359 Sq. ft. at3pm
M/s. Chirag Feeds Private |Gala No. G-4, G-5, and G-6, on Ground %103.00 1050
Limited floor in G1 building owned by M/s.
Chirag Feeds Pvt. Ltd.
Total BUA area 6897 Sq. ft.
M/s. Khushal Impex Private (Gala No. G-4, G-5, and G-6 on the 1st, %5520 %5.50
Limited Floor, in G1 Building owned by M/s.
Khushal Impex Pvt. Ltd. situated at Jai
Bhagawan Complex, Village Purna,
Bhiwandi
Total BUA area 6895 Sq. ft.
M/s. Bhoomi Feeds Private [Building No. I-2, Gala Nos. I-1,1-2, -3, %154.00 % 15.50
Limited I-4, 1-5 Ground Floor, Jai Bhagwan
Complex, Village - Purna, Taluka -
Bhiwandi, Dist. Thane
Total BUA area 11,025 Sq. ft.
1. Sale of the properties is on “AS IS WHERE IS AND WHATEVER THERE IS BASIS” and the intending bidder may make discreet enquiries as
regards any claim, charges, on the properties, of any authority besides the Bank’s above dues. All such charges, taxes, levies, society dues
and/or any other liability accrued against the properties, if any, shall be borne by the successful bidder. The present accrued liabilities, if any,
on the properties are not known. The detailed information about terms & condition of the Auction can be obtained from our Head Office on
above given address. The Auction will be conducted at Head Office on given date and time.
2. STATUTORY 15 DAYS SALE NOTICE UNDER SARFAESI ACT 2002 READ WITH RULE 9 (1): The Borrower /Guarantor / Mortgagor are
hereby notified to pay the sum as mentioned in the Demand Notice along with interest up to date and all other charges from 30 days from
date of Notice failing which the properties will be put up for sale/sold and balance dues if any will be recovered with interest and cost.
Date: 24.03.2025 Sd/-
Place: Mumbai Authorized Officer

4. Corporate Identity Number U51420MH2004PTC143838
of corporate person

5. Address of the Registered Registered Address : 710, SWASTIC
Office and Principal Office CHEMBERS, OFF SION TROMBAY
(If Any) of corporate person | ROAD, CHEMBUR EAST, MUMBAI,

Maharashtra, India, 400071

6. LiquidationCommencement | 21stMarch 2025
Date Of Corporate Person

7. Name, Address, Name : Ms. Nayana Premji Savala
Email Address, Telephone Address:1/101-A, Vishal Sushil CHS,
Number and the Nariman Road, Vile Parle East,
Registration Number ofthe | Mumbai 400057, Maharashtra, India
Liquidator Email: nalinisavala@gmail.com

Tel.: 9082605500/9869043453
IP Registration No: IBBI/IPA-003/
IP-N00051/2017-18/10491
AFA:30.06.2026

8. Last date for submission of 19th April 2025
claims

Notice is hereby given that Erasteel India Private Limited has
commenced voluntary liquidation on 21st March, 2025.

The stakeholders of Erasteel India Private Limited are hereby called upon
to submit a proof of their claims, on or before 19th April, 2025, to the
liquidator at the address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic
means only. All other stakeholders may submit the proof of claims in
person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Name and Signature of the Liquidator:

Nayana Premiji Savala- Liquidator

Date: 24th March,2025

Place: Mumbai

First Floor, SS -4/210 & 212, Opposite Meghraj
Theatre, Sector - 2, Vashi, Navi Mumbai -400 703
Email: navimumbai@canfinhomes.com

www.canfinhomes.com
Phone:022-27820168/167 Mobile No.: 7625079127
CIN : L85110KA1987PLC008699

POSSESSION NOTICE

The undersigned being the Authorised Officer of Can Fin Homes Ltd. under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise
of the powers under the said Act and Security Interest (Enforcement) Rules, 2002, issued a
demand notice on the below mentioned dates calling upon the following borrower(s)/co-
borrowers/guarantors to repay the amount mentioned in the notice with further interest at
contractual rates till date of realization within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken possession of the property described herein
below, against each borrower, in exercise of powers conferred under Section 13(4) of the said Act
read with Rule 8 of the Security Interest Enforcement) Rules, 2002 on dates mentioned
hereinafter.

S| | Name of borrowers Description of the Date of |Outstanding| Date of

No.| and guarantors property Demand | amount |possession
Notice
1 |Mr. VIKAS Flat No. 102, E-Wing, First| 11/12/2024 Rs. 18/03/2025
CHANDRA JHA Floor, Proposed VEDANT] 12,80,771/-
Slo. Mr. CHANDRA  |COMPLEX, S No. 285/0,
JHA AND Mrs. Village Nere, Panvel, Tal.
KAJAL JHA Panvel, Dist . Raigad,

W/o. Mr. VIKAS 410206 admeasuring 450
CHANDRA JHA Sq.feetbuiltup area.

2 |Mr. PRASHANT Flat No. 311, A-Wing, Third| 16/11/2024 Rs. 18/03/2025

SHANKAR Floor, SWARA ANGAN, 20,79,803/-
PAWASKAR House No0.913, Village|
Slo. Mr. SHANKAR  [Bhokarpada, Panvel, Tal.
BHAGURAM Panvel, Dist . Raigad,

PAWASKAR AND 410206 admeasuring 425
Mrs. PRIYANKA Sq.feet builtup area.
BHIMRAO FULKE
W/o. Mr. PRASHANT
SHANKAR
PAWASKAR

3 |Mr. AJIT YUVRAJ FlatNo. 301, C-Wing, Third| 11/12/2024 Rs. 18/03/2025
MANE S/o. Floor, KRUPA SAGAR, 6,80,180/-
Mr. YUVRAJ MANE  [Near Raj Resort, Milkat No.
AND Mrs. GAURI 454, Village Chinchvli Tarfe
AJIT MANE W/o. Mr. |\Waje, Panvel, Tal. Panvel,
AJIT YUVRAJ MANE |pist . Raigad, 410206

admeasuring 216 Sq.feet]

builtup area.
4 |Mr. LAXMAN D Flat No. 501, B-Wing, Fifth| 11/12/2024 Rs. 18/03/2025
DHUMAL S/o. Floor, MAULI NIRVANA, S| 15,28,692/-
Mr. DATTATRAY No. 76, H No. 3, Village
DHUMAL AND Mrs.  [Mangaon, Dombivli East,
CHETANA NRAYAN  |Tal, Kalyan, Dist . Thane,
RADAYE W/o. Mr. 1421204 admeasuring 455
LAXMAN D DHUMAL Sq.feetbuiltup area.
5 |Mr. SANTOSH Flat No. 304, A-Wing, Third| 11/12/2024 Rs. 18/03/2025
KANTARAM Floor, Sai Residency, S No. 15,47,609/-
JUMDE S/o. Mr. 368, Village Devad,
KANTARAM JUMDE |Panvel, Tal. Panvel, Dist .
AND Mrs. ASHVINI  |Raigad, Navi Mumbai,
%\ymsg AJ#'I%DSEI 410206 admeasuring 372
KANTARAM JUMDE Sq.feetbuiltup area.
6 |Mr. DEEPAK RAY S/o |Flat No. 102, B-Wing, First| 11/12/2024 Rs. 18/03/2025
JYOTISH Floor, SHIV SHAMBHO| 13,33,231/-
RAY AND Mrs. APARTMENT, Milkat No.,

JHARNABAGCHI  |1067, Near Zilla Parishad
Wlo DEEPAK RAY  |Primary School, Village
Sangurli (Chirvat), Panvel,
Tal. Panvel, Dist . Raighad,
Navi Mumbai, 410221
admeasuring 400 Sq.feet
builtup area.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets. The borrowers in particular and the public
in general is hereby cautioned not to deal with the property and any dealings with the property will
be subject to the charge of CFHL for the amount mentioned against each property along with
further interest thereon till the date of realisation.

Date: 24/03/2025 Sd/- Authorised Officer
Place: VASHI-NAVIMUMBAI Can Fin Homes Ltd.




